be adjourned twice. That being the case, we need a sdution to this problem. One of the hon.
Members of this House, while participating in the debate, made cbnoxious, irresponsible and abusive
criticism against the Leader of the Oppaosition, as well ag, me. The Chalr had expunged some of the
remarks. But, unfortunately, certain gections of the media had published it widely and it has now
gore acrose the country. [t is a very serious matter. The Leader of the Cpposition is an institution.
We regpect the leader of the ruling party, the Prime Minister and the Leader of the House alsa. Sir,
for your information — | don't know whether you are aware of it or not — the entire debate on the
working of the Ministry of Home Affairs was conducted in & good manner to the satisfaction of the
pecple and it was dignified. In such a situation, this man, without even knowing the facts, just
intervened and made sweeping remarks against the Leader of the Opposition and me. Had it been

outside, we krnew how to give him a response and reply.
MR. CHAIRMAN: Please. What i the point 7

SHRI' M. VENKAIAH NAIDU: It was made in this Houge. That is why we want the Chairman to
take note of 1. This is a question of the House. This is a question of the House, not of one individual

or two individuals or the Leader of the Oppasition.
MR. CHAIRMAN: Okay, thank you.

MRB. M. VENKAIAH NAIDU: The House should take ncte of it and see to it that the man

withdraws the remarks or apologize for the same.

MB CHAIRMAN: Thank you. The Chair has been informed by the hon. Minister of State far
Parliamentary Affairs that some work is in progress and later in the day we will be a position to resalve

it. ... (hterruotions)... Please allow the leader to speak. ... (Interruotions )...

DR. V. MAITREYAMN: Sir, we have given notice Tor suspension of Question Hour to take up the

issue of 2G spectrum. ... (Interryotions ...

MR. CHAIRMAN: Dr. Maitreyan, this iz a Zero Hour subject. Let us finish the Question Hour

and then come ta it. Question No. 861,
ORAL ANWERS TO QUESTIONS
No-Fire Zone along the Bangladesh border
*541. MS. SUSHILA TIRIYA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that India is working on a plan to declare a unilateral no-fire zone

along the Bangladesh border;



(b)  if 20, the details thereaf;

(c) whether it is also g fact that Government is considering visa relaxation for Bangladesh

residents; and
(d)  if so,the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRANY: (&) to (d) A Statement is laid an the table of the House.

Statement
(a) and () No, Sir. Does not arise.

(o) and () There is a proposal to relax the procedure relating to grant of conference Visa to

Bangladeshi citizens. The matter is under consideration.
Some of the other categories under consideration for relaxation include the following -

(0 Professionals regularly vigiting India, requiring longer stay than one year in rare and

exceptional cases.
(i Viza on medical grounds Including visa to accompanying/attendants/relatives .

MS. SUSHILA TIRIYAL Sir, this border dispute has been going on for so many years. YWhat
steps has the Government taken to resclve this? | would like to know what the rate of infiltration, as

well ag, civilian casualties for the last ten years is.

SHRI P. CHIDAMEBARANM: Sir, India and Bangladesh have good relations and in the last few
monthe these relations have improved congiderably. There ig an undemarcated portion of the
boundary between India and Bangladesh. There are enclaves on either side which hon. Members are
aware. There is some land which ig in our adverse possession, adverse possession of Indiang; there
s some land in the adwverse possession of the Bangladeshi citizeng. All these are being discussed
between the Government of India and the Government of Bangladesh. As there is progress, we hape

that in due course, India and Bangladesh would be able to resolve these issues.

MS. SUSHILA TIRYA: s there any proposal from the Government side to give Indian
citizenship to Bangladeshis, who came before or after 19717 | would like to know whether during the
vigit of the Prime Minister of Bangladesh there was any talk to resdve the differences between the

two countries.



SHRIP. CHIDAMBARANM: Sir, this matter iz governed by the Assam Accord. There is a cut off
date in the Assam Accard. The date is March, 1971, There ig a procedure in the Act how to deal with

those people who came befare March, 197 1. We are strictly adhering to the law in this matter.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | appreciate the Government's efforts to make
friends with the neighbours. The guestion is of those llegal migrants who came to India through the
Indo-Bangladesh barder which was referred to by my colleague, Shri Wenkaiah MNaldu, while
discussing the warking of the Ministry of Home Affairs. What is the view of the han. Minister is this
regard ? Are those people going to be absarbed in the Indian population? Or are you going to declare
them non-residents? Your Census is also very dubious the way it is going on. What is the

Gaovernment's palicy in regard to these immigrants 7

SHRI P. CHIDAMBARAM: Sir, the Government's policy has remained the same since 19771,
The IMDT Act was questioned and the Act has been struck down. Now we revert to the Foreigners
Act and the Foreigners (Tribunal) Order. Any illegal migrant found in any part of Incia would have to
be detected under the Foreigners Act and the Foreigners (Tribural) Order and then deported. It is
not as though illegal migrants from Bangladesh are not being deported out of India. For example, in
the last nine years, beginning 2000 to 2008, several thousand Bangladeshi natiorals found
overstaying their visas ar lllegally remaining in India have been deported. | have gat the numbers. As |
gaid, this is for the period 2000 to 2008, This process will continue. The guestion of setting up
adequate number ar tribunals and detecting illegal residents in India and deporting them i a matter
on which we have addressed the Government of Assam. After the judgement of the Supreme Court,
that is the only course open to us to establish a number of triburals to detect people who are illegally

staying in India and to deport them.

SHRI Y.P. TRIVEDI: Sir, What is the position of reciprocity between us and Bangladesh? Are
there very severe visa restrictions for Indians trying to go to Banglaedesh? Are you also aware of the
fact that a large number of Bangladeshis are there in Mumbai ? Some of them have got ration cards

also and they have just stayed over.

ft Foad Tgae : WY, J31 5H UN SR AR 2 . (I, TY, T=el 31 e o fon
T A BT AT Ve B 6 W WA OY MelENT 9 S ¥ w6l &, e wenfi mai g
RE1 2 3fR TR W, TR WX 564 B, 9 guUs W AW 2 99 # S ghiiey a1 ilegal
rrigranits T &Y £, ST IV H T 2Tl W H £ . (SHaET)... TS T2 79 ... (HaH ). .

MR. CHAIRMAN : Leave that to the Minister. ... (Interryotions ). .



3ft WeEe W | Ug A¥e O e diiey (@), 98 d d€% 0% el Nl
(TFT)...

MR. CHARBMAN : The hon. Minister would deal with it appropriately.

o (Interryptions))...

SHRI BATYAVRAT CHATURVEDI: Being & Member, | have & right to put my case befare the
Chair, and it is for the Chair to decide whether | am right or wrong. Nobody else has the power to

decidewhether | am right or wrang. ... (dnteruptions)...

MR CHAIRMAN: Why are we spending precious time on thie? ... (interruptions)... | am sorry.
.. (Interryptions)... The supplementary has been put. Kindy allow the hon. Minister to reply.

.. (Interruotions)...
ft fmg wfeaw : *

sft FuIly ; T2, oY 5T WEY .L(&EETH). . Sorry, | have not allowed you. .. (). AT
98 gVl L(IFIT)... Thig i not going on record. ..(&dgE™)... This is not going on record.
(AT, Let the supplementary be answerad.

SHRI P. CHODAMBARAM: Sir, the visa regime in India and the visa regime in Bangladesh are
indeed on a reciprocal basis. | am not aware af any unusual restrictions placed by the Bangladeshi

Government on Indians desiring to visit Bangladesh. It iz based on recipracity.

SHRI KUMAR DEERPAK DAS: Sir, recently, the hon. Supreme Court had termed infiltration as a
threat to the sovereignty of the country. The BSF has disclosed that 12 lakh Bangladeshis, who had
entered Indig between 1972 and 2008 with valid documents, did nat return after expiry of their visa in
2007 . Over 24,000 remained missing in 2006. | would like the Minister to reply specifically as to what
steps the Ministry has taken in regard to the direction of the Supreme Court and to the statement of
the BSF.

SHRI P. CHIDAMBARAM: Sir, as | said, action, that iz taken on illegal immigrants, ar, an
pecple who averstayed their visas, predates the Supreme Court Judgement and continues after the
Supreme Court Judgement. | den't think the Supreme Court Judgement makes any difference

to the policy adopted by the successive Governments. Bebween 2000 and 2009, up to August 2009,

* Not recorded



1,06,308 Bangladeshi nationale, who were intercepted on the border, were pushed back into that
country, During the same period, people, who were overstaying their visas, or, were found illegally
staying in India, have been deported; every year, several thousands have been deported. For
example, in the year 2004, 38,008 people were departed. So, baoth the things take place. We push
them back at the point at which they are intercepted. We also deport them if they are found anywhere
in India. But it is a grave problem. Therefore, we are doing our best to address the problem. | gave
you figures pertaining to 2000-2006. | can even give you figures prior to that. The pdlicies of the

successive Governments, as far as | know, are more ar less the same.
Textiles park in Solapur

*¥562, SHRI RANJITSINH WIJAYSINH MOHITE-PATIL: Will the Minister of TEXTILES be

pleased to state:

(a) whether Government has approved Textile Park' project In Sdapur, Maharashtra for

socio-economic development of Solapur;

(o) if ao, the detalle thereof and action plan, along with time schedule, to complete the

work of Textile Park;
(c) if not, the authorities accountable for not sanctioning the Textile Park; and
€)) the action Government is taking for the labourers’ welfare in textile industry in Solapur 7

THE MINISTER CF TEXTILES (SHRI DAYANIDHI MARAN: (&) to (d) A statement is laid on the

Table of the House.
Staternent

(a) to (c) Under the Scheme for Integrated Textiles Park (SITP), forty (40) textiles park
projects have been sanctioned as per the approved target. Out of these farty (400 parks, nine (93
parks have been sancticned in the State of Maharashtra during the years 2005-2008. No textiles park
project in Solapur was sanctioned as no proposal for sanction of any textiles park project in Solapur

as per the guidelines of 2ITP had been received.

(d)  The Textile Waorkera' Rehabilitation Fund Scheme (TWRFS) was introcduced to provide
interim relief to the eligible workers of eligible cloged textile mills in Non-S31 in the private sector.
Under this scheme, 3024 workers of Sdapur have been provided relief amounting to Rs.
10,07,97,820/ -

A Graup Insurance Scheme (GIS) is alzo being implemented for welfare of powerloom workers
in Association with Life Insurance Ceorporation of India (LIC). Under this scheme, out of a total
premium of Rs. 330/~ for one year policy, Rs.150/- is paid by Government of India, Rs.100/- is paid
by LIC and Rs.80/- is paid by worker. In the financial year 2009-10, aut of 1,42,206 workers errolled

under the scheme, 8,839 workers were from Salapur.



